
Dinesh Singh Vs. Sanjay Gupta CC No. 528315/166 

19.09.2020 
(Through Video Conferencing over Cisco Webex Meeting) 

Hse taken up in view of circular no. 23456-23616 DJ(HQV Covid-19 

Lockdown/Physical Courts Roster/2020 dt. 30.08.2020 directions issued by Ld. 

District & Sessions Judge (HQ). 

Proseni Sb. B.K. Aishra and Ms. Paonam, Ld. caunsel for applicant. 

The eppliestion was filed through email. 

Heard. Record perused. 

After advancing part arguments, counsel for applicant submits that 

he wishes to withdraw the present application. 

In view of submissions made by counsel for applicant, the present 

appliçation stands dismissed as withdrawn. 

Application stands disposed off. 

Scanned copy of this order be sent to Counsel for applicant, through 

email. 

One copy be sent to Computer Branch, THC for uploading on 

Delhi District Court Website. 

(RASHABH KAPOOR) 

MM-03(Central),THC,Delhi 

19.09.2020 



-FLR No. M02S0/20 
State Ve. Unknowa (thraugh applicant CGagan Deep Singh). P iP. Eale 

19.09.2020 
(Through Vidco Conferencing over Clsco Webex Meeting) 

Case tukon up iu vivw uf cireular no, 23436-23616 1).JHQ Covid-19 
Luckdown/Physical Courts Raster/2020 dt. 360.08.2020 diroctions issued by Ld. 
titriet & pusluns Judye (11Q). 

Present Ld. APP ar the State. 

Applicant in person. 

IO/HC Sushil Kumar. 

The present application was filed through email. Scanned copyof 

reply under the signatures of 10/HC Sushil Kumar is received through email. Copy 

of same also stands supplied to applicant, electronically. 

This order shall dispose application for release of mobile phone 

nake OPPO A-58 on superdari, movod on behalf of applicant Gayan Leep Singh. 

In reply received under the signatures of IO/HC Sushil Kumar, 

i has been stated that ia eannection with the present case FIR the OPPO A- 

5S mobile phone of the applicant Gagan Deep Singh, is lying in the custody 

of the police at PS I.P, Estate. 10 has stated that applicant Gagan Deep 

Singh is the owner of the said mobile phone and he has no objection if the

aforesaid mobile phone is released on superdari, 

The applicant has sent copy of Tax Invoice of Mobile Phone 

alongwith the present application. For the purposes of identity, applicant has 

also sent copy of hi_ original Aadhar ID card through email. 

On perusal of the report of the 10 and documents appended 

with the present application, as it prima facie emerges that applicant Gagan 

Deep Singh is the owner of the OPPO A-5S mobile phone in question. If 

that be so, he prima facie appears to be entitled for the custody of the mobile 

phone in question.

In these cirçumstançes and as per directions af Hon'ble High 

Court of Delhi in matter of "Manjit Singh Vs. State" in Crl. M.C. 



a +485/2013 dated TO.09.2014, the atuiOsald mobile phone be veleascd 
N 
the ppiicant i owner sulject to the following conditions 

10 is directed to verity the original bill/invoice of mobile 

phone n question trom concerned vendor and if applicant is 

found t be wner thereof, same shail be released to him 

2. Mobil phone in question he released to its ow ner only 

bject to yrnishing ot indemnity bands us per valuation of thhe 

iabile hinp. iv the satisfnctin of the concenod SIO/ 10 

suhjest la seritigation ol documenis. 

3. 10 shall prepare detailed panchnana mentioning the colour, 

IMEI NO., ownership and other necessary 
details of the 

mobile phone. 

4. 1O shall take the colour photographs of the mobile phone 

from different angles and also of the IMEI nuimber of the 

mobile plhone. 

5. The photographs should be attested and çounter signed by 

the complainant/applicant 
and accused. 

Scanned copy of this order be sent to applicant tlirough email. 

Cne copy be also sent to 1O/SHO concerned through email, for 

information and compliance. 

One copy be also sent to Computer Branch for uploading on 

Delhi District Court Website. 

(RISHABH KAPOOR) 

MM-03(Central),THC,Delhi 

19.09,20208 



-FIR No. 90146/20 

State Vs. Simranjeet Singh 

PS I.P. Estate 

19.09.2020 

(Through 
Video 

Conferencing 
over Cisco Webex Mceting) 

Case taken up in view of eireular no. 
23456-23616 DJ(HQ/ 

Covid-19 

Lockdown/Physical 

Courts 
Roster/202i tit. 

30.08.2020 
directions issued by Ld. 

Dletriet & Sesslons Judge (HQ). 

Fresen Ld. APP for the State 

Sh. N.K. Saraswat, Ld. LAC for applicant/accused. 

IO/HC Mahesh Kumar in person 

The present urgent application was filed on behalf of the applicant 

on email id of this cOurt, 

Scanned copy of reply of under the signatures of IO/HC Mahesh Kumar, is 

received through email id of the court. Copy of same is already supplied to LAC for 

appliçantaccused, through email. 

This order shall dispose off the application for grant of interim bail 

u/s 437 Cr.PC, moved on behalf of applicant/accused Simranjeet Singh. 

It is averred on behalf of accused/applicant 
that he has been 

falsely implicated in the present case. It is further averred that the recovery 

effected from the accused is planted one. It is further averred that the case of 

applicant/accu_ed is not covered in any of the guidelines issued by HPC till 

date and he is seeking the interim bail on merits. With these avermentsS, 

prayer is made for grant of bail to accused. 

Ld. APP for the Sate submits that the accused shall not be 

released on bail as he is a habitual offender, having previous involvements. It 

is also sub1nitted that the açcused has not disclosed any ground for grant of 

interim bail to him, hence, the present application deserves dismissal. 

On perusal of the previous conviction/involvement report 

appended in the record, it emerges that the accused is having previous 

involvements in certain other cases, involving serious offences. More 

particularly, the accused has been shown to have complicity in respect of 

a1|22 



case FIR No. 12709/20 u/s 379/411 IR, l No. 23/17, uls 379/35o/34 

IPC, FIR No. 265/17 u/s 356/379/41 1/34 PC, IR No.247/17 u/s 379 IPC. 

FIR No. 141/17 u/s 379/356/34 1PC all at Ps Jagat Puri, FiR No. 1O8/I8 w/s 

379/356/34 1PC, PS Preet Vihar, FIR No. 162/1) u/s 94 C, IR No 

345/19 u/s 392/41 1/34 IPC, FIR No. 336/19, u/s 356/379/34 1PC all at PS 

i9NANi Nagar. FIR Na. 18/19 u/s 304/34 IPC, PS Patpurgunj lndustrial Area, 

FR Ma. 381/16 u/s 392/34 IPC, Ps Geeta Colony, FiR No. 41/17 u/s 

35h379/34 IRC, FIR No. 188/17 u/s 356/379/34 IPC, FlR No. 113/18, u/s 

356/379/34 IPC and FIR No. 84/17 u/s 356/379/411 IPC all at PS Shukar 

Pur. If that be so, the apprelhension of prosecution that if enlarged on bail, he 

Will commit the offences of like nature or will dissuade the material 

prosecution witnesses, appears to be well justified. Besides, there also does 

not exists any other cogent ground for grant of interim bail t0 the 

applicant/accused, hence, the prayer made on behalf of accused, appears to 

be untenable. 

In such circumstances, this court is of the firm view that no 

ground for grant of bail is made out to the accused/applicant. Accordingly

the present application deserves dismissal and same is hereby dismissed. 

The application is accordingly disposed off. 

Scanned copy of this order be sent to the Ld. LAC for applicant through email. One 

copy be also sent to concerned Jail Superintendent, through email, for necessary 

information. 

Scanned copy of the order be also sent to Computer Branch for uploading on Delhi 

District Court Website. 

(RISHABH KAPOOR) 

MM-03(Central),THC,Delhi 

19.09.2020 



NN 1/20 
Nte Va anjei Sng 
PNLP iatate 

19.09, 20 20 
Through idea ontorenring over Cisco Wcbex Meeting) 

'ase taken p in vien al virrular no. 2456-236l6 DJHQV Covid-19 

hdown/Phyaieal t'ourts Roster/2020 di, J0.08.2020 directions issued by Ld. 

Diret Nessions Judge tlO). 

resentt Ld APP r dhe Stale 

Sh. N.R. Saraswat, Lud. LAC for applivan/aceused 

O/C Mahesh Kumar in person 

The present urgent application was tiled on behalf of the applicant

email id of his court. 

Scaned copy of reply of under the siguatures of 1O/HC Mahesh Kumar, is 

received hrough envail id of the cout. Copy of same is already supplied to LAC for 

applicant/accused. through cnmail. 

This onder shall dispose off the application for grant of interim bail 

u/s 437 Cr.PC, moved on behalf of applicant/aceused Simranjeet Singh. 

It is averred on behalt of accused/applicant that he has been 

falsely implicated in the present ease. lt is turther averred that the recovery 

cffected from the aceused is planted one. It is further averred that the case of 

applicant/:aceused is not covered in any of the guidelines issued by HPC till 

dale and he is seeking the interim bail on merits. W'ith these averments.

prayer is made for grant otf bail to accused. 

Ld. APP for the State submits that the accused shall not be 

released on bail as he is a habitual offender, having previous involvements. It 

is also submitted that the accused has not disclosed any ground for grant of 

interim bail to him, hence, the present application deserves dismissal. 

On perusal of the previous conviction/involvement report 

appended in the record, it emerges that the accused is having previous 

involvennents in certain other cases, involving serious offences. More 

particularly, the accused has been shown to have complicity in respect of 
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FIR No. 190/20 
State Vs.Unknown (through applicant Sanjay Khanng) PS Rajender Nagar 

19.09.2020 
(Through Video Conferencing over Cisco Webex Meeting) 

Case taken up in view of circular no. 23456-23616 DJ(HQY Covid-19 
L.0ckulown/tPhysical Courts Rowtur/2030 dt. 30.08.2020 directions issued by Ld. 
ilst & Spielons Judge (HO). 

Present: Ld, APP for the State. 

Applicant with Sh, A.D. Malik, Ld. counsel. 

/ASI Dsryuo Singh. 

The preseut application was filed through email. Scanned copy of 

reply under the signutures of 10/ASI Daryao Singh is received through email, Copy 

f 8ane ala0 stxnds supplied to counsel for applieant, electronically. 

This orier akhall dispase off application for release of goods on 

perdari, moved on behalf of applicant Sanjay Khanna. 

In reply received under the signatures of IO/ASI Daryao Singh, 

it has been stated that the present FIR was registered upon complaint of 

applicant Sanjay Khanna and on 25.08.2020, accused Manoj and Dilip were 

caught red handed with one stolen AC. It is further stated that the recovery of 

one micro wave has been effected from house of accused Vishal, one 

refrigerator has been recovered from house of accused Manoj and four ACs, 

six fans alongwith bathroom fittings have been recovered from accused 

Ashif. It is further stated in the report that two ACs and three fans were 

stolen from ground floor of House no. 2/61, Rajender Nagar., Whereas, from 

the second floor of the property, three ACs, three fans, one Micro Wave and 

one sinall refrigerator was recovered. 10 has raised no objection if the 

artieles in question are released on superdari, 

Counsel for applicant submits that the applicant is the resident 

of second floor of abovesaid property and is seeking release of recovered 

articles i.e. three ACs, three fans, one Micro Wave and one small 

relrigerator. 
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On perusal of the report of the lQ as it emerges that articles in 

question are no mare required for the purpose of investigation, hence, 

keeping them in palice custody will serve no useful purpose. 

In these circumstances and as per directions of Han'ble High 

Court of Delhi in matter of "Manjit Singh Vs. State" in Crl. M.C. 

No.4485/2013 dated 10.09.2014, the aforesaid articles in question be 

eleased to the applieant/ owner suhjeot to the following conditions: 

1. 10 is directed to verify the origina! 
bills/invoices of 

aforasaid artieles i.e. three ACs, three fans, one Micro Wave 

and one small refrigerator in question from concerned 

vendor(s) and if applicant is found to be owner thereof, samne 

shall be released to him. 

2. Articles in question be released to its owner only subject to 

furnishing of indemnity bonds as per the market value of the 

articles, tø the satisfaction of the concerned SHO/ IO subject to 

verification of dacuments. 

3. 1O shall prepare 
detailed panchnama 

mentioning the colour, 

serial number, brand, 
make/model number, ownership 

and 

other necessary 
details of the articles in question. 

4. 1O shall take the colour photographs of the articles in 

question from different angles and also of serial number of the 

articles in question. 

5. The photographs 
should be attested and counter signed by 

the 
complainant/applicant 

and accused. 

6. 1O shall also verify the identity proof of the applicant and 

shall also retain a self attested copy thereof, which shall be 

filed alongwith panehnama. 

Scanned copy of this order be sent to counsel for applicant 

through email. 

One copy be also sent to IO/SHO concerned through email, for 

1942 2o. 



informajon and compliance. 
, 

One copy be also sent to Computer 
Branch for uploading on 

Dalhi Distriet Court 
Website. 

(RISHABH KAP0OR) 

MM-03(Central),THC,Delhi 

19.09.2020 



Scanned copy of his utugr be sent to the Ld LAC tor applicant 
hough Jmal Que vupy be also sent to concerned Jail Superintendent, through 
Ia, fr nGCsary inlormaton and compliance

Scanncd opy of the order be also sent to Computer Branch for 

uploading Doiàs Disirit Court Wcbsilc 

(RISHABH KAPOOk) 

MM-0MCentral),THC.Delhi 
19.09.2020 



e-EIR No. 11742/20 
State Vs. Gopesh Gopi 
PS Rajender Nagar 

19.09.2020 
(Through Video Conferencing over Cisco Webex Meeting) Case takyn up in view of circular no. 23456-23616 DJ(HQV Covid-19 

uekguiea/hysicul Cuurts Buatev/2020 dt. 30,08.2029 directions issued by Ld. 
Ristrig ogasioas Judge (HQ). 

Present: Ld. APP for the State. 

Sh. N.K. Saraswat, Ld. LAC for applicant/accused. 
I0/ASI Jaiveer in person 
The present urgent application was filed on behalf of the applicant 

on email id of this court. 

Scanned copy of reply of under the signatures of 1Q/Jaiveer, is 

received through email id of the court. Copy of same is already supplied to LAC for 

applicant/accused, through email. 
The present application has been moved on behalf of 

plicant/acçused Gopesh @ Gopi for modificaticn of ordor dit. 29.07.2020 passed 

hy Ld. PO/MACT-02 and for waiving the conditions of furnishing the surety bonds 

by the accused. 

As per reply filed by 1O, the bail bonds furmished on behalf of 

aceused ha_ already been açcepted on 0l.8.2020 by Ld. Duty MM. 

The perusal of main case file would also reveal that the buil bonds 

furnished on behalf of the acçused stands accepted by Ld. Duty MM on 01.08.2020. 

in such circumstances, concerned Jail Superintendent is directed to 

file the teport explaining the eircunistaces in which the accused has not been 

released despite the issuance of release orders in the present case, within one day of 

receipt of this order. The concerned Jaji Superintendent is also directed to release 

the accused forthwith, il his custody is not raquired in any other process af law. 

ir the light of disçussion made above, the prusent upplication stunds 

dismissed as infruetuous. 

The concerned Ahlmad is diiected to sepurately put up the report of 

concetned Jail Superintendent for lurther direotions 

The application is accordingly disposed off. 

202a 



FIN No ISU20 

PS P Estae 

909202 
(Through Video Conferencing over Cisco Webex Meeting) 

Case taken up in view of circular no. 23456-23616 DJ(HQ)/ Covid-19 

Ldown Physical Courts Roster/2020 dt. 30.08.2020 directions issued by 1Ld. 

District Sessions Judge (HQ). 

Prsen Ld. APP for the State. 

Sh. Pratap Singh. Ls. counse! for applican/accused. 

The present urgent application was filed on behalf of the applicant 
n email id of this court. 

Scanned copy of reply of under the signatures of IO/SI Narender, is received 

though email id of the court. Copy of same is already supplied to counsel for 

pplicanuiascused. thraugh email. 

Naib Court informs that O has sought exemption from appearing 

tOday as he is held up in connection with some other case at Central Jail Tihar. 

Part arguments heard. 

Certain clarif+cations are required from IO. 

Accordingly. issue notice to IO for 21.09.2020. 

List fer remaining arguments on date fixed. 

The parties shall join the hearing through VC at 12:00 pm on date 

FNed 
Scanned copy of this order be sent to the Ld. Counsel for applicant 

through email. One copy be also sent to IO/SHO concerned, through email, for 

nevessar 1ntvrmation. 

Scanned copy of the order be also sent to Computer Branch for 

uploading on Delhi Distriet Court Website. 

RISHABH KAPOOR) 

MM-03(Central),THC.Delhi 

19.09.2020 


